
VACANCY CTRCULAR

SubjBct: Selection foa th€ post of Ugmbor ln ths Na$onEl Con3um€I Disputes
( Rodressal Commieaton (NCEHEffiw Dethi

F. No. J-1i4n022-CpU
Govemment of lndla

Ministry of Consumsr Affairs, Food and public Dlsuibution
Osparlment of Comumer Afraira

KrishiBhawan, New Delhi
The 20!r Odober, 2022

The National Consumer Dbputes Redressal Commission (NCDRC) is
established undsr the Congumsr Protection Act, 20'19 to ontertain, inrgr-a,a,
various appeal8 under the Consumer ProtEction Act,2019. lts heedquarter is
situated in New Delhi.
Applications are invited for the following existing and anticipated 5 vacancies:
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S. No. Post
Member

Oate ofVaerncy
10.05.2021

Member
Member

18.09,2023
18,06.2023

Member 18.C.2023
5 Memb€r 01.07.2023

3. The qualifications, eligibility, salary and oth6r larms and conditions of lhe
appointment of a candidet6 will be govemed by th6 provisions of th€ Trlbunal Retorms
Acl, 2021 and the Tribunal (Conditions of S€rvice) Rules, 2021.

l" a The Search-Cumsel€ction Committee constituted under the Tribunal
Reforms Act, 2021 for recommending names for appointment to the said post shall
scrutinize the aDpllcetions with respect to suitability of application for he posts by
giving dug weightage to qualilication and experiencs of candidatBs and shortlist
candidates for conduc{ing personal inleraction. The final saloction will be done on the
ba6is of overall evaluation of candidates done by the commlttee baE€d on the
qualificalion, expeiience and personal interactjon.

5. Prescribed application form, the Tribunals Reforms Act, 2021, lhe Tribunals
(Condrtions of Servlc€) Rules, 2021 End the Consumer Protection (Consumer

Oisputes Redressal Commissions) Rules, 2020 are also placed in the Department's
website consumerafairs.nic-in for easy reference.

6. The minimum age of eligibility proscribed lor the post is 50 ars as on the last

date ol submission o, application.

7. As per the grovision of the consumer Proleclion (Consumel Disputes Redressal
Commissions) R'Jles, 2020, one proposed to be
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lilled up, is reserved for Women
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8. npt licu ti( 'rs t ,r gib e and wrlling individuals are regue,r'ed through onllne
mode onl/ or' ( RL rttr ! //jagograhakjago.gov.in/ncdrc by 9rh De ))mb€,r 2022.

{a) rn ca:? ,)l serving Gov€rnm€nt officerg and :rrrsots working in
r:,i ntll li State government und6rtakingrAut,)nomous bodiss,
'o lotr r.r documents may abo ba attached:

i : ( f y of the online epplication form duly sign'rd.

ii :(,- ficate to be fumished by the enFrloye head ol

lfi (.e/forwarding authority as in Annexure-l

( ) cl{. irr photocopies of the up-to-date CRr.\ )AFt dossier of the

I f'r,rer containing CR/APARS of at least ,ast flve yeers duly

atr(rsted by a Group A ofilcer

( 'l I rdre clearance.

( ) rt-.grity certificate clearance from vigilance irnd Cisciplinary

a rqle as in Annexure-ll.

r ) S;lrlement giving details of major or mror Fenalties, if any,

ir lposed on th€ officer durin th6 last ten y) rrs

(1,) r (, ...r of r€tired offlc€ru, "No lnquiry Certilicale" from the last
i mlr o! :r'

I ccc\,of .le rpplicetion submitted online, may be sr:mltted through proper
channe {w'r€ ev i ac olicable) along with the documents ind cate(l al (a) and (b) to
Shri Al( k KJr ar 'r)'.'a, Director (CPU), Department of Cons rrer,\ffairs. Room No.
251, Kr shi 3r' aw; r. .ew Delhi - 1'1000'1.

9 flo 'T \/t,, irill be admissible to the candidatqi tc be called for
intervie,v/irt€ ac i )i1 'he candidates are required to meke owr arrargements.

10. \ny. )pl iatrn rsceived after due dale and withou necessary Annexures/
docum-.ntl s (n'l,oned above will not be entertained. l\pplcalions whici are
incomf let€ (, la < r,: in any details/documents as asked for r1d those rsceived after
the du,r dete ,^iil nIrjected summarily.

'1 1. Ih€ )el llt.ent of Consumer Aff6irs rea€Nes tl (] ri,lht to cancel the
advert sere I E ' E r / time withorjt assigning any reasons

12. ln tr e, :ol rf selection of serving oflicials. they w,)Jld have to resignftake
voluntrry r€r ire rer I from the post being held at that tin'(r, belore taking up an
appoir lmen, as le,r,ber. NCDRC.

"{r{,Za, Lt. aoz.a-
(qlok Kumar Verma)

Director
'ie .011-2307 'l'|.49

Email - aloktumar.verma@nic.in

-'re l?rlstrar General, Suprerne Court of lndiE witl' a request to kindly
,. llc: I r )n its websrte and gjve it wide publicity.

To
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The Registrar General of the High Courts with a requBsl to klndly uptoad it
on th€ir webGiles and give it wide puoliaity.

The Regisfar, National Conaumer Dlsputes Redressal Commission, New
Delhi with E request to kindly upload it on its web8it€ and giye it wide
publtcrty.

The Regigtrars, State Coflsumer Dieputes Redressal Commission of all he
States/UTs r.rih a request to kindly upload it on their websitBs and give it
wide publicity.

The Secretaries in the CentraL Ministries/DeparlmenG with a requesl to
kindly upload it on their websites and give it wide publicity.

The Chief Secretaries in all the StateduTs with a rsquest to kindly upload it
on their wBbsit€s and give it wide publicity.

The Principal Secrgtaries dealing with Dspartment of Consumor Affairs in all
the StabdtJTs with a reque.st to kindly ugload it on their websitss and give it
wide publiciv,

RAJASTHAN HIGH COURT, JODHPUR

No./RJS/Estt.A(ii) lo4t2oO4t 1\+1 Date: t s-l r",1''o,''-

Copy forwarded to fotlowing for information and
necessary action :-
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1. Hon'ble sitting Judges of RHC, Jodhpur through their p.S.
2. Registrar (Admn.), RHCB, laipur wiEh the request to

circulate it amongst all the Hon'ble Judges sitting at RHCB,
laipur through their pS.

3. Hon'ble ludges who have retired in November, 2O2O and
thereafter.

4. All the judicial officers including omcers posted on deputation
in various districts/Registry in District ludge Cadre, who are

ing to retire on or before 30.11.2023
Computer Cell, RHC, Jodhpur to upload it on website of
Rajasthan High Court and E-mail to retired Hon,b Judges

\v \\rL\-.---lt
Registrar (Admn.)
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Annexure-l

CE{ FI :1i'!: TO BE FURNISHED BY THE E PLOY,]:R4!EAD OF
OFFICE/ FORWAR DING AUTHOTIry

1 C -.rtil el tl. j t t r) particular lurnished by Shri/SmuKum-'
rr,, correct and he/she possesses educali,)nal cualifications and

e (oe € rc€ r€'tioned inthe application form

ll is ;ilri ) ci nil {,d that there is no vigilance/disciplinary :ase ,-.ither pending or
b, n! ( )rt,'lflrted againsl him/her and vigilance clearalce issued by CVO ls
e rcl( s(, I ir ! r,r exure-ll.

3. l- is/h?r ntr! tri / is certified

I'o n,a )r ( rr Ior penalty was imposed on ShrUSmVKu'r -- -----------------
- i.r ng the last 10 years' period.

'l ne rf lo
F hotrs 3t

atr attested photostat copies of lhe ACFyAIT,\R o' last years (each
:r, cf ACR/APAR should be attested) in resDect,)i Shri/SmuKum-

-------is enolosed herBWitt.

Seal & Signature of the ca'jre controlling Authority
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Ann€xure-ll

PARTICU LARS OF THE OFFICERS FOR WHO vtcI-ANCE C cE rs
BEING SOUGHT

(To be furnished and signed by lhe CVO or HOO)

1. Name ot the Officer (in full) :

2. Father's name :

3. Oate of Birth

4. Oate of Retirement

5. Date ol entry into servica :

6. Service to whlch the officer b€longs including :

batch /year/ cadre etc. whgrever applicable

7. Positions held (during ten preceding yoars)

S. No

8. Whether the offoer has been ptac€d on
the agreed list or lisl ol Olticer of
Doubtful lntegrity (if yes, details to be given)

I Whether any allsgation of misconduct
involving vigilance angle was examined
against the officer during the last 10
years and if so with what result (')

ToOrganisation
(name in tull)

Designalion &
plac€ of
posting

i

10. Whether any punishment was awarded to
the officar during the last 10 years and if
so. the date of impooition and details of penalty (')

'11. ts any disciplinary/ c.iminal proceedings
or charge sheet pending against the officer as
on date (iI so, details lo be turnished. including
reference numbgr, if any of the Commission)

12. ls any action contemplated against the :

officer as on dale (if so, details to be fumished) (-)

(') lf vigilance clearance had been obtain€d from the Corffnission in the pa8t, the

iniormition may be provid6d for the p€riod th€reafter.

Adminiskative/
Nodal Ministry/
Oepartmsnt
concemed
(in case of otficeIs
of
PSUs etc

From

Date

(NAME AND SIGNATURE)


